ACT No. XIII or 1863.

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL..

( Received the assent of the Governor-General on the 25th February 1863.)

An Act to empower Judgég of the High Court and other Authorities at Bombay
to direct Convicts to be imprisoned either in the House of Correction or the
Common Jwil. ' ' '

‘WHEREAS great inconvenience is occasioned in the administration of Crimi-

nal Justice by reason of the House of Correction in the

Preamble. Town of Bombay not having sufficient accommodation to

contain all the prisoners from time to time sentenced to be there confined for

divers offences, and it is desirable that the Judges of Her Majesty’s High Court

at Bombay, and the Justices of the Peace and Magistrates of Police in the

Town and Island of Bombay should be empowered to send prisoners to the

Common Jail in the Town of Bombay, as well as to the House of Correction ;
It is enacted as follows :—

I. Whenever, from and after the passing of this Act, any person shall be
Porsons sentenced by sentenced by Her Majesty’s High Court of Judicature at
High Court torigorous  Bombay to rigorous imprisonment, or to imprisonment
imprisonment, &e., . . \ .
may be }%prisortx_ed in  with hard labor or solitary confinement, it shall be lawful
Common Jgﬁ”ﬁlﬁ%ﬁr for the Judges or Judge of the said Court of Judicature
bay.  to direct such person to be imprisoned either in the House
of Correction, whether such House of Correction be under the control of the
Sheriff or not, or in the Common Jail in Bombay, as to them or him shall

gseem fit.

II. Whenever, from and after the passing of this Act, any person shall be
Where also persons Sentenced by the High Court at Bombay to transportation,
%:lff?eego bg;az e faid or penal servitude, such person may, at the discretion of the
tion, &c., may be kept.  Judges or Judge of the said Court, be kept in the House

of
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custody.

‘Where also " persons
sentenced by a Justice
of the Pedce or Police
Magistrate to rigorous
imprisonment,  &e.,
may be committed.
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of Correction, whether such House of Correction be under the control of the
Sheriff or not, or in the Common Jail in Bombay, as the place of intermediate

ITI. Whenever, from and after the passing of this Act, any person shall

be sentenced by a Justice of the Peace or Magistrate of

Police in the Town and Island of Bombay to .rigorous

imprisonment, or imprisonment with hard labor, the person
so sentenced may be committed by such Justice of thie Peace

or Police Magistrate either to the House of Correction, whether such House of
Correction be under the control of the Sheriff or not, or to the Common Jail in
Bonibay, as to such Justice of the Peace or Magistrate shall seem fit.
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